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UiemdfeanA/ Appellant by | : | Shri Hari Bharadhwaj, Advocate for
N.V.Balaji (Advocate)- Ld.AR
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YA ® ARG/ Date of Hearing .| 24-06-2024
YU IR NG /Date of Pronouncement . 1 03-07-2024
CA/ORDER

Manoj Kumar Aggarwal (Accountant Member)

1.  The Ld. AR, at the outset, submitted that this being duplicate
appeal has been rendered infructuous in view of Tribunal order in other
appeal ITA No.740/Chny/2024 dated 21-05-2024. The revenue did not
object to the same.

2. We find that this appeal is a duplicate appeal. The order in other
appeal has already been passed by Tribunal in ITA No.740/Chny/2024
on 21-05-2024.



3. Inthe result, the appeal stand dismissed as infructuous.

Order pronounced on 3° July, 2024
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